o '
S CENTRAL ADMINISTRATIVE TRIBUNAL ‘
AR ST ~ GUWAHATI BENCH

c ML o GUWAHATI 05
w

o ‘ . (BESTRUC’I‘ION OF RECORD RULES, 1990)
LT INDEX |

' 1 Ordcrs Slﬁect (9?9’*8 4’ K/f& ........... Pg ...................... to....'f%-..’.'. ..... voei

2 Judgment/Order dtd..f.?e?.l..&‘?./ ...... 2....Pg...f\.£&.&:b.£%~?sfto ..... MQMM
3. Judgrncnt &Order dtd ............. ’.._.....Recewcd from H. C/Supreme Court
e OA....QN?? / 021, ..... " pgitoﬁﬁ‘
o 5 '_E p/Mp .............. N(L ...... Pg.. t
R -é."'iz‘.-A/fC.'P_...-..,.;'._...'...v.:.;l\x(.ém SIS S to ....... “
N :7 ws ........ R Y/ | R
| 8. chqxndgr ..... T AT | - SO ST (PP PO
PR Efff;igs1y;.;..; ............................................. 0.t
10 Any other” Papers................-......-. veivesernnes
o 11 Memo oprpearance....; ................................................ Fiversessoresssiversins
. 12 Addmonal Afﬁdavxt................. PP PR TP
a;‘% 3 13 Wntten Arguments.......? .................. rernererresenns \ ;
o : j;’V14 AmendementReplyby Respondents.........;'...v.'.,...-...,'._-'...I.;._..;....'.......v..'.....;..'..‘
h _' 15 Amendment Reply ﬁled by the Apphcant...l ........................... verssieersiesens
(-lf) '-';':"'.‘16 Countér Reply PRI oo ————
/, : ey

~ “SECTION OFFICER (Judl) =




"

”»
cover
X

L

ﬁ§ R

Y;".‘ f‘\(_ " .
- g

!

CoITRIL

Original Application No
- Misc. Petition No.
Contempt Petition No.

Review Application No.

( SEE RULE -4 )

ADMINISTRATIVE TRIBY]
GUWAHATI BENCH UIAL

GUWAHATI

LI 2N 2 3

T e e e o

BT oy

-/
/
/

Applicant (5 V. 14~on5§tﬁli3

Respondent (s)

e T

-\ g=

ST N

Advocate faor the Applicant (s) S. 9 ANTINA 12\/\’\00 U&f‘w

Advocate for the Respondent(S)

Ny

=

tes of the Registry =

Date Urder‘oF thH\Tribunal

g

L 93055e) o

"34?*$~L“\‘5L/ :

L

et

Ao yte o RN

e, S u——

(22.10.2002;Present:—The Hon'ble
Mr.K.K.Sharma, Admini=-
! - strative Member.

The applicant was:

appointed as Inspector in CustOms.

and Central FExcise in the year

-

1984, He proceeded on deputation
as Intelligence Officer in the
Narcotics Control .Bureau (NCB) , -
Imphal w.e.f. 12.5.2000. For the

" period 1.4.2000 to 31.3.2001, the.
applicant 'was -communicated wi£h

adverse remarks. The case of the’

applicant is exactly 'similar to’
the of ‘the ‘

case applicant in

0.A.347/2002. The only difference

with the facts in 0.A.347/2002 is

that the applicant in this case

Contd./?2



-2 =
Contd.

22.10.2002

bb

respondents

"“Q‘~ "35.,

‘is  still contihuing on deputation.

Mr.U.K.Nair, learned counsel for the

applicant submitted that - the

respondent No.5 gave adverse remarks
to all the five officers.working under

the reporting officer and the

reporting officer was also given

3

adverse remarks. The applicant made

representation dated 16.8.2001 which

is étillrpending. Also heard
Mr.A.K.Chaudhuri, learned Add1.
C.G.S.C.

As directed in 0.A.347/2002 the

are also directed to

dispose‘of the representation of the

applicant within a period of two

months from the date of receipt»of the
order and to consider the case of the

applicant for promotion as per law.

The application is treated .as

[

allowed. No order as to costs.

Member
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THE CENTRAL ADMINISTRATIVE

OLARFAT T BENUH

(An application wunder section 19 of the Central
Admimistrative Tribunal Act. 19850
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ARepresented by
Govt, of India.
miniestry of Finance, New Delhi.

Sri . V.Mangzo, Intelligence Officer,
Marcotics Dontrol Bursau,
North Eastern FHegional Unit,
Imphal, Manipur,
csranensxraunnasas Ppplicant.

- NI e
Union of Indis.
Serretary to the

The Commissioner,
Dentral Excise, HBhillong-i,
Meghalava.

Director General,;

Marcobtics  control Bureaid,

Delhbi.

The Regional Director,
Marcotices Control Bureau,
Morth Esst Regional Unit.
Imphal~1l Manipur.

Hitesh A. Shah,

Junior Departmental FMeprezentatvive,

Fucise & Bold { Control 3 Gppeliate Tribwal (DEGATI,
Laxmi Building Ground Floor,

Road Fort, HMumbai-1.

saseeae s ReEspondents.,

FARTICULARS OF THE APPLICASTION . _ T

FAORTICULARS OF THE ORDEFR AGAIHET WHICH THIS APPLICATION

This application is directed against the Order dated



IELCTLEEEL by which adverse

to B1LEALEEHL R been

3

ie also doi

.

application

the respordents is not

'
|
i

3{'31 icant

3

through  this applicant zlso

for promotion to the Gr

wp idlegally.

|

2. LIMITATION:

The

been Tiled within the

1 of the Cenbrael Administ

= |
ed o

JURISDICTION:

The appli

af  the case ig within the

Tr@hunalu
4. FACTS

OF THE CARSE:

i entitled

uuar it eed

thersunder.,

I

. That the
d
Customs

aver due for promotion to the

A

remark
commanioa
rached

chisposing
against the said order
prays for

ade of

applicant decliares that
timitation

rative

et further declares

Jurisdiction

in hhe

for the period wee.f 1.4, 2000

ted to the present applicant.

ageinst the action on the part

’

of the representation filed the

dated (PR The applicant

consideraltion of his

Superintendent which has been held

the instant application has

period prescribed under  seclhion

ATl

PR
f Cfx..s o

Tribunasl

¥

thet the subzect matter

of the mimjn.wt ative

iwm ogiatizen of Indis and auch  he

HEs

ivileges and protection  as

il

af  Indiz and 1 g framed

service &5 Inspeotor

hiw

vear 1984 and by now he ds

Grade of Superintendent. Durin

)
wa



service as Inspector, he was sent on deputation to the office of

Na rrmtlﬂx Dontrol Bureaw (NODE)Y, North =tern Menional Unit

f1ghn15 as  Intelligence UOfficer w.e.f. 2.0,.23888,.  His  such

&=

[e

%rr sintment on deputation wunder NCH is continuing till  da
CDuaring such  deputation period  the applicant received the

fimancial up gradation bemefit under ALP scheme.

4,wu That surprisingly enocugh, the aoplicant received & copy
of  the order dated J8.7.2301 by which certain  adverse remarks
haﬁe been communicated, for  the period frosm 1.4, 2000 Lo
: : )
ﬁ?,ﬁ.hﬂﬁi The period in question ie the period in which' the
applicant is on deputation to NOE, Imphal, i,e his present place
o f ;mrku
4 copy of fthe said communication dated
@728 e annexed herewith and  marked  as

ANNE XLIRE -1 .

Hah. That in  the said Annexure-l commuinication the
aﬁgéﬁﬁmENt endarsed by the Reporting Officer in part 111, was
"Wapry good”  but the reviewing authority refused to  agree with
khe: gmarks of Meporting Officer. To that effect the Revigwing
fo:“ﬂr Mas  given altogether 9 (five) reasons  for such
disagresment. It is pertinent to rention here  that thé
uup rintendent NCRE, (8ri R.E.D.S5ingh)  is the Reporting Officer
ﬁm. the applicant whereas the Hegionel Director NOB  (Respondent
Nm;ﬁ ) ie  the Reviewing futhority. RBoth  the Reporting  and
Re?iewing‘ Gfficer were also deputationist from the seme office
'inéﬂ Customs and Central Excise . The applicant immediately atter
rewﬂipt of  the said Communication, preferred =& r@preﬁ@mfatiaﬁ
dated 1&.8.208081 to the Additional Commissioner (FRV) C@mtrai

Tudise and Customs, Shillong, highlighting tne factuaal sepect  of

Lo



the matter .

& copy of  tne  esid representation dated

16.8. 2001 is anmexed hereswith and marked as

ANMEXURE 2.

4.5 , That the applicant begs to state that from the reasons

cited by the Reviewing Officer ( Hespondent No.3 ) are vague and

indefinite. In fact it does nobt carry any meaning at all.

pmertinent to mention here thalt one of such reason ..  reason

NQ;Eq indicates the 111 motive of Respondent NﬁuJ. in handing the

matter. In the said clause, 5, the respondents No. .l  indicsted

Mis disagreement on bthe fact that the Reporting Officer of the

applicant being . his  batch met in their Pgrent Cadre, the

assessment made by him shows total normeapplication of  mind
without any  further detailed discussion over the matter. This

i
,_\.
n

reasan in fact does not carry any meaning at all and same

of mind by the Respondent no.3. It

o

demicts total non-application
F h

tated that the Superintendent being the immediate superior to

18 =

the applicant is the fittest person to know the faolts and figures

s facto af  wsuch

af  his  junior, and  this  thus cannot be &

reasons of

dl:agr@em@mﬁu Meediess to state here that the other res

are ailso baselesas. The very

i3

disagreement Dby the FHespondend No.B

root of such disagresment is the reason No 3, ss discussed sbove

and  that in fact affected the Respondent Ne.S in making  further

remarks. Taking into consideration the submission made by the

his representation it is crystal clear that the

ﬁﬁ@ﬁanﬂe%ru Moy, B with an witerior motive fo victimise the

applicant recorded these adverse remarks without any basis. Apart

from  that in the dinstant case the procedure meant for  recording

the respondents. The

adverse @mtrv,iﬁ R has not been followed by

reshondents bhefore recording of adverse entry in the OR ought to



5

have communicated the #pplicant in the form of an warning, bubt in

the instant case no such procedure has been ol lowed.

Goatre that the applicant that The

"Errucﬁihﬁﬁimn submitted by the

17 .. were forwarded to

the ' Kegpondent No.3 for his comment, and to  that effect the

aup acdent Nol 2 a letter enclosing the representation .
Mowever tiil date the resspondent No 8 haes not yel communicated

ny

any such comment to the respondent No 2.

4.7 : Thzat even after & laps of sbout one year the Hespondent

5
b

i

5

No. B, has not yved communicated any reply /7 remark in  ter
letser acddressed by the respondent No 2. This Jfzcb oleariy

rem bhe fact that in reality this remarks have been made

HE

uniy b victimisge the applicant with some witerior motive. It 3
ﬁtated that till date no communication bhas been received by the
applicant as well as the Respondent dMo.2. During  these period,

the  Respondent  MNMo.2 decided to promote number of  Inspector  of

)]

Cusntoms and Central Excise to the Grade of Buperintendent Customs

and Central Excise. The Aespondent MNe.? thereafter issued anothery

order  dated 208.8 2482 to the Fespondent Mo, S who &t presently

mmﬁking under ! ) FMumbai  as Jurvior Departmental
hPQrP.PHtGlJVQ, reguesting  him to submit the comments on the
Grivtexure-2 representation submitted by fhe applicant at an  early

gateg. inspite of such repeated reguest the Respondent Mo.b is vet

o submit his report.

Hi

& copy of the said letter dated Z8.8.32888 4

armexed hereswith and marked as OSNNEXURE-Z.

xhe that i the meantime

4.8 That  the applicant begs to &



the Respondent No.2 has issusd an arder dated 23.9.20802 by  which
14% Inspectors have been promoted to the Grade of Superintendent
Gﬁstmm and  Central Excise. As per  the prevailing seniority
position ss on 1.8.2881, the name of the applicant should have
igen  at serial MoL 1l (a) ( in between 161 and 182 in the said
grder of promotion dated 25, AP 1

& copy of the extract of the Seniority list of

and the nither dated

2T 0 aaET are arnexed as ANNEXURE -4 and O,

4.9, That the appli state that dus o P

o
N
T

e Tng:d

for eupungtion of adverse ~emarks, the

B
-5
-
f
™

finaglisation o

Respondent Mo.2 has not considered his case for pronotion to o the

post of Superintendent. It is etated that the Fespondent No

H
3
1
oura
61

«1y responsible for such delay in timalieation of the " matter.

The Respondent No.D is yet fo commuriicate his remark even after

5,

repeated persuasion for last one year by the Re

snondent NowE and
guch  an Officer while making comments like " no inclination o f
work” should have applied his mind . The Respondent No.3, who is
vet +m  react on letter issued to him in the month of  Aug 2091
fallowed by number of reminders, cannot endorse his  remark  in
respect of ¢ inclinstion of work". Thiw fact clearly indicates

the malafide intenbtion of the Respondent ML i recording the

bre

b
W
1;!
e 1]
=
Yevwd
e

said adverse remarks, against the applicant and it
coanciuded that the entire remarks rPeco rded by him thus vague  and

without any basis. Even the respondents Moy B before recording

adverse antry in the CR af the applicant imsued any short

of warning etoc. as reguired under 1aw amc on this score alone the

impugned  order dated mes 7 e is nob sustainable in the eye o f

Naw and liable to be set aside and guashed.



It dis a2 fitv case wherein the Hon'ble Tribunal may b

to entfarce the personal appearance of the Respopdent No b

this Horn'ble Tribunal to explain reason for such delay  in
handling the matter.

]

4, 14, That the appli cant begs to state that in terms of the
profotion  arder  dated 23.9.20842 most of the Junior have beeﬁ
oromoted  to the grade of Superinmtendent dgnoring his case, only
iﬁ the name of so called adverse entry. The Resp mnﬁ nt NoLE heing
the competent authority ocught to have punished the Respondent No,
3 for his  such  insction  and  dnsubordination. Under iwcag

L

circuwnstances the Hespondent Mo.® ought to have acted of its  own

srvd ought to have finelised / dise

of the representatbi
the ja“‘g‘?xcesn{ { Anmexsure—2) without taking considerstion of  the
remark  of Respondent Ne.d on the count of inordinate delay. As
per the provigions contained in various Govt of India’s O.M, the
respondents  are  duty bound to dispose of the representation
against  asdverse vremark within three months, but in the instant
cang  there has been complete deviation of such guidsline and  on
thie score alomne the impugned order is not at all sustzinable and

liable to be sel aside and quashed.

The &pplicant oraves leave of the Hon'bxle TVIhUHm; L

produce the said guidelines at the time of hearing of the csse.

4.13. That the applicant begs to e that the

Mo.5 is in habit of harassi nq iz subordinates in 2l1l  possible

P
o
i

MEFIMIer . I fact Ori R.ELD. Singh, the Reporting Officer of

spplicant was the immediate Jjunior to the Respondent Noo3 in NOE.

H

The FRespondent Moo wss  the FReporting Officer of sald Mre.

icant ) oand while

R D.8ingh, ( the reporting officer of the aopi

- -



writiﬁg the C.R. of Mr. Singh ; the Fespondent No.3  as  usual

Fuade

o
b

adverse  entry  against 1l the column  but  same  was

EZ.

1§ Cor
reviewed by the Reviewing Authority. Thosese examples aré only
illushtrative but not exheaustive. At the relevant point of  fime
there were Tew more Inspectors of Customs and Central Excize  on
deputation to NOE inaiuﬁiﬁg Mr. Singh as well s the Respondent
Mo.o 5, and the Regpondent No.d with ulterior mobive spoiled  the
cérﬁev of )l the said Inspectors, who were due for promobion  to

the Post of Superintendent.

4,13, That the spplicant begs to state thaet in terms of the

#

promnotion  orders dated 223.9.8827 sost of the juniors have been

-

given bhenefit of promeotion  to  the Grade of Superintendent

igmmring the case of the applicant. However, the sald order dabted
DD 2HEE Qs vet to materialised in terms of posting and as such
having regard bto the urgency in the matter the applicant has come
bhefore  this MHon'ble Tribumal praving for a speedy redressasl  of
fiis  grievances with  an interim praver specifically o the
Respondent  dNo.2 not to finalise the posting of these Inspectors

and to keesp one Post of Superintendent vacant for the applicant,

i
1

till Fimalismation of the (4.

H

9. BROUNDS FOR RELIEF WITH LEGAL PHOVISTION:

Gala For  that  the action/insction on the part of  the

eds
ey

Respondents 1 dssuing the dmpugned order  dated 5372004 in

violation of the guidelines mentioned above is per se illegal and

arplitrary and same is liable to be set aside and guashed.

B2 For  that the respondent Mo & with an wlterior motive

has  recorded the adverse vremarks in the CR of the gpplicant  and



\4

as  such same is not sustainable in the eye of law and liable to

he wet aside and guashed.

e For that the Re siicdent N B, has acted contrary o the

apttlied pringiples of law relating to  recording of  adverse
¥ i e

antriss  withowt affarding him any opportunity of hearing before

'

unt
o
=

such action and as such same s nobt sustainable in the eye of
amd  lizble to be set aside being vielstive of Art 14 and 146 of

the Cormstitubion of Indiz and laws framed thersunder.

o A For  that adverse remarks contazined in the Snnexure —1

prder dated 38-7-20801 vague, indefinite and it doss not  carry

any mearning and as such same 15 not sustainable in the eye of law

and liable %o be set asitde.

Sale For that in any view of the mabtter the impugned action

gf - the  respondents are not sustainable in the eyve of law  and

tiable to be set aside and guashed.

The applicant oraves legave of the Hon'ble Tribunal to

advance more grounds both legal ss well as factusl at the time

agf hearing of the case.

HLDETAILE OF REMEDIES EXHOAUSTED:

That the applicant declares that he has exhausted
211 +the remedies available to  them and  there ig bl

aglternative remedy available to him.

FILED OF PENDING IN ANY OTHER

r'
-

TERS NOT PHREVIOUSE!

The applicant Further declares that he has not




filed previously any application, wrilt petition or  suit
regarding the grievances in  respect  of which this
application is  made béfwre any other court or  any other
Hehch of the Tribumal or any other aukhﬁrity ner any such

application , writ petition or swit is pending before any of

them.

84 RELIEF SOUGHT FOR:

tnder  the facts and circumstancess stated sbove, the
|

aﬁﬁlicamt mest respectfully prayed that the instant  application

e admitbted records be called for and after hearing the vpartiea

on the cause or causes that may be shown  and  on perusal  of

records, be grant the following reliefs to the applicamte—

8.1, Teox set aside and guash the impugned the adverse entries

contained in the order dated 3¢.7.32601 Brnexure~l.dy  and o
‘

provide all conseqguential  service benefits to  the present

applicant.

B2 To  direct the respondents to consider the case af  the

|
appliicant  for promotion to bthe Grade of Superintendent Oustoms

and Central Excise, without tazking into consider

ion the adverse
eﬁﬁry contained in the dnmexure-1 order dated 38.7.2801, with all

¢

conseguential service benefits.,

£, 3. Cost of the application.
.4, Ay other relief/reliefs to which the &pplicant is
erntitled to under the facts and circumstances of the case and

gdeemed fit and proper.

14
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B, INTERIM DRDER PRAYED FOR:

Uinder the facts and circumstances ot the case  the

an interim order directing the Respondents

applicants prays for
consider the case of the applicant for prometion to the post of
weise, without taking into

Guperintendent, Customs and Central Exc

consideration the adverse entry &8s reflected  in Annexure-]

communication dated A S ] % 1

Ls"u lnn;rnr;lw.nunu-us-n:u::n:r.runn-n:uw:nm:::lvannnnun

11, PORTICULARS OF THE 1.P.0.:

16 5%5401
>| 10|02,

3. Payable at s Buwahati.

[

an

1. T.P.0O. No.

ey

2. Date

2o LIST OF ENCLOSURES:

fe mtated in the Index.



i VERIFICATION

j

Sri VoHarnoro , soarn of H., Jelmeno aged  ahout 435
3 .t g i L

reirg, Intelligence Officer, N.OR FHegional Unit, Imohal Manipur,
P &} , 3 £ ; : §

dm;he%emy solemnly  affivm ang verify that the statemenlts made in
papragraphs Lo hLbWe)k SanE, A u Ny YW aud L’m\"x/ are brue

i
i ard (YO
to my knowledoe and those made in paragr apn") “3/“%21‘}1H§:n3r‘3"

are also  true to my ‘vgei advicge an d the rest  are my humble

%uﬁmi%aiwn hefore the Homhile Tribumal. T have not suppressed any
;

ﬁairrxa? farts af the case.

P Ard I eigh on this the Verification on this  the 1dth

i

day of Got. of 2883,

- . Signaturs.
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% ?DXOFFICE OF THE COMMISSIONER OF CENTRAL EXCISE+:Siironc ,/?
X

A
#y dedr-ganggo,

during the pertod from 1.4,2000 - 31.3,2001,

report for the period rfrom 1.4,2000 - 31.,3.200:
=~ Communtcation o

The following is qgn extract from the report on your work

A

BRI ol
- —— ""'T} ¢ P .
PART _ ITT ASSESSHENT BY THE REPORTING orrrcg&i i

7.

5.

Quality of work(Evaluate with rererence éﬁ,intelltgence
knowledge of Law and procedures, at&gﬁ%& ‘to relevant

detalls, adility to anglyse problems ‘and yind solutions
Judgment and sense of proportion)- - -7 L TTTTEEE

REHARKS i~ pp, officer reported upon 3s“v§ry intelligent,
_ has knowledge of law and pbrocedure, is q
Judictous officer,

; Good.

REMARKS :- The offtcer reported upon is very prompt in
- in attending—to—rield duties as well as office

work, does not keep anytAtng pending, Drepares
repo;tba&nd.ﬁeturns ttﬁé&%ﬁﬂaﬁfgtains records

very properly, ‘ ~ Very good.
Industry gnd consclentiousness, e o

REMARES

(-

‘= The officer reported'gi"ﬂ ery hard working
and very consious of "X "CUEDCES( - - :

" = Very good.

Executive gbtlities displayed (Evaluate with reference to
inttiative drive qnd readiness to gssume responsibility)

REMARKS :— 71pe officer reporteé upon hgs got all executive
: abilittes, alvays takes initigtive in doing
work with keen sense of—responsibtlity.
- Very good.

Discipitine,

RENARKS i~ The bfficer reported uood-is very well discip-
1ined o*ficer within ofrtce and outside o’’lice.

«m. bgry good,
I

Punctuality and attendance, CBEn

REMARKS := pp, officer reported upon is very punctual in

attending office - alwgys comes to office in
&NU§ﬂgﬂ time and leave office in time, -

- Very good.
Conbel o ool ff

1

A!‘. s__]w’

—



S
t :“y' ‘ A
l%"ﬁfg%?’
[
L«
8.
PART - IV
9.
10,
. E§§3

o -

¢

Other observations, 1f any.

(a) Hention here any other factor worﬁf gpectal mention e.g.
health, family problems, indebtedness,, qddi¢tion to drink
and gambling, temperament resourcefu '? ness etc. which have
a bearing on the Officer's performance,

REMARKS :- The ofricer reportedlugqmduﬁtnﬁetnsﬁagund health
. has got no family problems;igls ot addictea to
drink and gambling,'bears a sobre nature,

- = Very good.

(b) Special aptitudes (Mention here special aptitude, if
any, such as skill in noting and drafting, tarilfsf classti-
Sication, valuation, intelligence and investigattion work,
administrative work, statistical analysis)

REHARKS :~ The officer reported upon has skill in noting and
drafting, does investigative work as per statute,
has got aaministrative qualities and statistical
knowleage. '

- Yery good.

Integrity. "
HEE D B L F
REMARKS :- Beyona doubt, Y ITaJ'rc%QPU good.
o - f dgeadieting FTL
RENARKS OF THE REVIEWING OFFICER. __ 1€ B1°

- — -
-

Length of service under the'Revi’ew,inig:'Ofiﬁto"er'.
REMARKS :~ 10 months.’

‘Do‘you'agree with the Reporting Officer in regaﬁd-tb his

remarks on the resume of the work done by the officer as
contatined in Part-II of the Report ? If not, indicate brtefly
the reasons for disagreeing with the Reporttng Officer and
the extent of your disagreement,

REMARKS i~ T 4o not agree yor the following reasons.

1. The officer showed considenable aptttude for
work when he joined. He almost single hanaequ nas able to
organise a runction to mark 'Internattional Uay against Urug
Abuse & Irafricking’ on 26,06,2000 at Churachandpur. Later

. on. he also-conducted a good vistt to the Urug rehabtlitation

centres in Churachandpur,

2. However, all work stopped ifter this from.
August 2000 the offlicer has exhibited a very narrcw and ability
Jfor clertical work, He does not even scrutinize the files under
his charge. He is not conversant with the statistics or his
Jurisdiction, He can not even peruse such files to genarate
reports, It indicates thgqt he lacks the will to work deligently,

Contd.......P/3
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Je He does not,the_law, he is dealing with nor has he
Made any effort to learn it, ¥iles are put up without any opinton

or point of law. shen sent back for such opinton, they were never
Put up agatin, Sheer tncompetence,

4, Has gathereq no intelltgencefexcept one unproduc-
tive one) and dbooked no case, He does not know how to conduct either
. a follow up or q discreet enquiry,,

J 9 His reporting officer is of the same batch in his
C \ barent cadre Customs & Central Excise, Shri, Hangzo may get promotea

- before his reporting officer, Hence, 'the latter's platitudes in the
3 ACR,

17, Over all gssesment of performance and'qualitieg.
: vl

RENARKS :m Ihe offticer shows g narrow ana -lmited gpproach to work,
- He can deal with only one type of sﬁbject and that too
' only such thqt ls"clerical iR natur « He exhibits no
executive abilities, shows no drive or inttiative, kxcept
Jor his singular contribution in organising the 'Interngtw

lonal day against rug Abuse and Irafficking’ on 26.,6,2000

, Has mode no effort to learn the law he has to enforced,
b : 'POOR?

....00....0......0....

I hope you will endeavour to over come the shortcomings
pointed out,

- Representation, ir any, in duplicate 4gainst the adverse
f remarks should be made by you within one month from the date of receipt
of this letter, Satling which no gction will be tagken on any such repre- .

sentation, . N
é' , Please acknowledge the recetpt of-this letters - -~
‘;//?g/ o | o Yours stncerely,
7 Shri, VeHangso,

Inspector, NCB,
Imphal Regional Untt,
Paona basgar, Imphal - 795 001,

{ B.THANAR )
ADOITTONAL COMMISSIONER (P&V)
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The Additional Commissioner (P&V),
Lo Customs & Central Excise,

Shillong.,

Through Regional Dipctor '
Narog%ies Contpal Bureau,'Regional Unit, Imphal,

. Subjects- Explanation on tho sdverse remarks in ny
. ACR for the yaar 2000= 2001, - -
. Ref, ' g~ gx.)g.-c. No. IT$9)27/C0N2001/979~81 Dt. 30.7.2001

‘Letter No. NCB F.No.11/01/NCB
Dt. 3.8.2001. /01/NCB/THP/ACR/ 1802

Sil‘, | ; : "
with reference to letter No. quoted above en the subjeo
I have the honour to submit herewith a wﬂtta?a“mlmttou‘tgr-g ——
kind perusal and taking necessary aoction, | .
1. In respect of Port~IV: Remarks of tho Reviewing Officer contained
in Par.103(2) it 48 mentioned that all works stopped after this

from August,2000. the officer has exhibited a very narrow and
ability for clerical works, etc.

I beg to submit that I have been vorking since August,2000 till
the end of the year 2000=2001 as i was doing earleir, I 4id not
exhibit any sdverse asttitude to my duties gnd works at any point
of time and digcharge my duty honestly and sincerely, During
December, 2000 I have visited Mizoram State on jurisdictional
tour as per approved T.P. It is posszible that I may not dbe

R awvare of some aspect of statistics in the fisld of my area
as T am @ humsn being with limited resource of knpwledge.
This may be leniently view in case there is ommission or comm-
igsion while discharging my duties ond responsibilities.

2, In respect of a remarks contained in gm 10(3) I boﬁto ola~

. rifty t I am not a graduate in law but I have got a ttle
knowledge of lav connected vith my duties end works, Mles were
expedited in consultation with suporior-officers, .

. i 3, In respect of Para 10(4). I beg to state that I was working in
the office a = if a clerical staff as nature of works warranted
on work days and less time was available for field investi~
gation och has resulted in e slov 1{”‘"“ of field works.
Thig does not mean for lack of intoligence, | :

4, In respest of Para 10 (5), I beg to submit that otion to
any officer is given according to the vacancy. All persons bdelo-
nging to the seme batch may not ve given promotion at a time,
Not getting promotion along with my eporting Officer does not

mean incompetence on my part but lack of opportunity, -

5, In respeet of Para 11, It-repeated—the-point raised in para 10
above, As such I could not offer any more specific explanption,

Under the cirocumstances and facts mentioned above,|'l have
the honour to request you kindly to drop the osed Grading|of
POR in my ACR for the year 2000-2001 in the terest of justice and

fair play; for which act of your kindness Ishall remain gra 1

" t0  YyOU. :

| N gt N
o ) L ﬁ;ﬁtﬁ‘:‘é\\ | AN
ez Customs & Cantral Excise
i V_@g\'\ , On deputation to NCB,Regional Unit,Imphal.-.
* 00000000000 008000
ap, WE
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. To,
" Shri. Hitesh-A. Shah,

Office to dispose the cases at the carliest.

- IMMEDIATE

)

e and

GOVERNMENT OF INDIA

OFFIGE OF THE COMMISSIONER OF CENTRAL EXCISE
MERELLO COMPOUND, SHILLONG - 793 001

M ‘

clNo.11(9)8/c0N/zo%////0

r

Junior Departmental Representative,

Customs, Excise & Gold (Control) Appellate Tribunal (CEGAT),
West Region,

. S
Lakshmi Building, Ground [loor, '

Sir .M. Road Fort,
Mumbai - 400 00

Subject - Adverse remarks contained in the-Confidential reports for the
Period from 1.4.2000 - 31.3.2001 in respect of Shri. N.R.Mon,

Shri.V.Hungzo, Shri. K.N.Singh and Shri. T.B.Singh, all Insprs.
- Non-receipt of comments reg. :

*ﬁk*tﬁ*kﬂﬂknﬁﬂﬂ*ﬁ***

Please refer (o this Office’s lellers under even No.1047 dated 06.09.2001,

C.No,II(9)24/CON/2001/1033, C.No.1[(9)26/CON/2001/1032  and C.No.11(9)27/CON/2001/1034
dated 28.08.2001 on the above subject. . . — .. S

Your comments on the representations submitted by the above-mentioned
officers on the adverse remarks recorded in their ACRs for the period as mentioned above, have not yet
been submitted till date. You are therefore, requested to submit the same immcdialely to enable this

Treat this as MOST URGENT

/S %@/

(B.THAMAR )
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Name & Edumtxonal Qualrﬁcatson

~ S

.Dateof Bt

Dateof

Appttin -

Govt. service

1

‘ Date of.

confirmation
inGovt. " -

Date of .. |
appointment -

| as Inspector

) »
HE

Wheﬁﬁf

DR/PR

as

Inspactor

Remarks--- T

5 5,@5”'

T

08 .

!

02

203 ..

04,

05

06

07

Slba Prasad Neog BA

550857

"2207.76

1010 81

22.07.76

- DR

Bikash Kumar Saikia, (ST), B, Com.

-01.04.57

-.08.03.82 -

13.05.87

08.03.82"

DR ¢

Chandan Kr. Chanda, B.A

10.32.55 -

12501.77

13.05.87

180182

DR .~

Chandan Biswas, E.Sc

24.07.57.

~01.04.82

13.05.87 .

01.04.82

DR

Dibakar Choudhury, B.Sc

07.10.57 -~

~ 09.07.82

13.05.87

09.07.62

DR

Sudip Kr. Nandi, B.S¢

01.0251 .

07.08.77

01.12.82

16.11.82 .

PR
PR i

Amit Kr. Deb, Matric

01.10.41 -

"108.04.74

- 01.12 .82

16.11.82

Smt Lilyda omrﬂglsang (bl) Bh N

27.6i5%

0302.74

011282

T 16.11.82

PR

Pankajlal Singha: BA

28.01.60 -

:20.06.83

"13.05.87

20.06.83.

DR

- Tarun Kr. Singha, B. Sc

T01.0257 -

[12210.83

) "_-13‘05.87 -

221083

. DR

Pannalal Singha, B.Com "»

30.01.58 -

20.06.83 .

-13.05.87 -

20.06.83

— DR

[ Ashok K. Dey BA

. 10.08.53"

“10.04.78°

- 01.08.83

15.07.83

PR

‘Smt_H. Memcha Devi, BSc

0112567 | -

05.05.83 -~

-2,13.05.87 -

050583 |

DR L

Debashlsh_Mazumder B.Com - .".

~ 1220157

.02.0583

130587

02.05.83

DR

.| JTamkhogin Haokip, (ST). BA.

01.03.607.]-

-30.05.83

+ 13.05.87 ..

30.05.83

DR - [

Sme Hilda Mary Synrem, (sr) PU e

- 07.1250 -

. 14.02.78 -

-01.08.83

~05.07.83

PR

- | Abdul Mutalib, BSc

“01.01.57 -

31,1280 .

.-13.06.87- -

.. 07.07.83.

DR

A -Sujit Mishra, B.Sc -

~A7.01.59"

08.09.83 -

- 13.05.87

08.09.83

DR. :

Syed Taffique Hussam B Sc .

200058

©.06.10.83

- 30.05.87 .

- .06.10.83

~| Dhani Ram Das, PU

T 07.0250°

26.02.78

-01.08.83 -

.. 22.07.83

PR

PR

[ PabtraKaGKi BSe — —— —

" 251257,

02.05.83 -

. 13.05.87

-:02,05.83

4.2 .
o

I

IR

E -

{ Jasabanta Mazumder, B.Sc

/18.05.83

-13.05.87

-18.05.83.

DR

DR

3. | Rajkumar Kalita, B.Sc .-

T .15.1056

— 050583

. I

AN
o

-13.05.87

.05.05.83
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-|_24._| Dils. Debajyoti Sinfa, MA 10.01.58 15.06.83 13.05.87 | ~15.06.83 DR
V25 | Ganesh Ch. Sharma, BSa ™ --01.0359 040883 130587 040883 ‘DR
V26, | Joydeep Dutta, B.Com = 01.09.56 . | 01.0983 | 130587 01.09.83 DR
v27. | Hom Prasad Sharmah, BA 20.01.57 221083 | 130587 .| 251083 DR. [ S e
v28. | SwapanKr. Nath; B.Sc-' : 01.01.58 '07.09.83 13.05.87. 07.0983 DR On Deputation with DRI, New Deihi
“28. | Tridip Ch. Ray, BSc 3 18.01.57 | 30.08.83 13.05.87 30.08.83 DR ' :
v30. | RahulSinha, B.Sg 29.11.58 13.05.83 13.05.87 13.05.83 DR - On Deputation with DRI, Silchar
731 - Imdadur Rehman, MSe 03.01.58 07:0983 1 130587 07.09.83 DR
| 732 [ Sagar Kr. Dutta, BSc i .31.08.57 | 110783 13.05.87. [ 11.07.83 DR il
v33. | Dwigendra Mohan Das, BA. - ) ‘01.09.57 19.05.83 13.05.87 | 1903283 DR ) L
v34. | Nikendra Singha, MA 02.03.58 02.05.83 130587 020583 DR I
V35, Naziru_ddjn' B8.Sc 04.10.56 - 20.06.83 13.05.87 20.056.83 OR : ’ .
436. | Sudip Kr. DUtta, BA . 31,1258 10.05.83 1305357 100583 OR. | On Deputation with DRI.SHGhar
+” 37. | Hem Chandra Kaiica, BSc(H) 01.01.57 | "07.0983 13.05.87 |l 07.0983 bR o :
38. | Dambaru Borah, (ST) | 01.07.55 | 08.08.83. 13.05.87 |1/ 708.0583 DR '
73S. | Debeswar Chandi (ST), BA B 01.03.58 17.0983 |- 130587 || 17.0983 DR 1
“40. | Prafulla Kr. Taye, (ST), BA | 11058 | 061083 13.05.87 || 06.10.83 DR 5
A1 | Thangchuoilo, (ST).BA 1 01.0352 16.05.83 - |~ 13.05.87 16.0583 . DR
42, | Tushar Kanti Sen, B. Com (H) 15.0157 16.09.83 | 130587 || 16.0383 DR ;
43 [ Niharesh Nandi, (SC), BA ~ 011156 10.11.83 13.05.87 10.1183 DR - ¥
V44, | LarhoKrelo, (8T), BA 01.03.60 12.10:83 | 130587 12.10.83 DR -
| Y45. | Sakkam Kilong, (SD.BA 040859 [ 013083 | 13.0587 01.1083" DR, AR
46. | Dilip Kr. Gogdi, BSc .~ 0109.56 | 1131837 | 13.0587. | 141183- DR | -
v47.- | BibhutBhusan Borah, B.S¢ - 01.0357 06.10.83 ] "13.05.87 |, 06.10.83 DR [T =
~48 | Shyamal Kr. Dutta, BSc_ .- = 1250157 | 013183 23,0587 | 011183 DR =T
“49. | Ashok Kr. Chakraborty, BSc- - 01.1158 01.02.84 3."13.0587 .| 010284 DR R
0. -| Khagen Borah, B.Sc_— ;.. - | 010159 | "013183 |~ 13.0587 | 011183 DLRREE RS Zre
v51. . | Bijoy Bhusan Baruah, -1 | 01.09.59 07.0983 | "13.0587 | 07.0083 DR AT
¥52. | PhaniBhusan'Roy, B.Sc_ ] 01.09.56 | "05.09.83 | - 13.05.67 | 0503383 DR . T
"53. | DipakKr. Deb, BSC . . 16,0158 | "06.0983 | 13.0587 | 060983 DR
“S4. | Basudeb Bhatacharjes, MA - 23.02.58 " 26.0983 | 130587 '26.09.83 DR -
vOS. [ Imranul Goni 7~ - : (11.10.56- |""241083 |- 130587 | 241083 DR - ‘
~56. | Subhasish Guha, B.Com - 03.0360 | 06.1083 | 13.0587 |~ 061083 DR ;
~ 57._| Dilip Kr. Chettri, B.S¢ . 010357 | "19.0283 | 13.0587 250583 DR L e
V08, EROEE KT Baruah, BA 12.10.58 10.1183 13.05.87 10.11.83 DR On Deputation with DRI, New Deihi
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¢ /59 Ashit Chakraborty, BSc . 020157 | "28.0983 - +13.05.87 280983 . DR
-+ /[V60. | Binayak Bhattacharjes, B 5¢. - 18.06.58 | -03.09.83 13.05.87 03.09837 |  DR.
|61 | Ashish Adhikary, B.Sg DS - | 28.0258 | 091183 -13.05.87 -09.1783 DR
| /62. - | Biswendu Dey, MSg - | 26.09.56 103.10.83 [ *13.0587 .03.10.83 DR .
7y 63. | Tarun Ch. Mahanta 0108.58 .| ~07.10.83 ' 13.05.87 | -07.10.83 DR
.- [v64. ] SubirDas, BSc(H) -~ 01.01.60 20.10.83 | -13.05.87 _-20.10.83" DR .
* | v65. | Bikash Ch. Nath, B. 8¢, - 011258 - [ 190384 | ‘130587 ~19.0384 [ DR
. -~ [¥®6. [ Nihar Ranjan DebRoy, B7A 17.10.58 210384 .| 130587 210383 DR
i +|_67: | Guru Prasad Das, B.S¢_~ 15.06.58 14.1183 | 130587 | 14.1183 DR
- | /88 | Bhaskar Kantj Bhattacharjee, B A .01.04.57 13.10.83" -[* 130587 | 131083 | DR
+69. | Pannalal Dutia, B S 01.1253 03.10.83 13.05.87 031083 | DR
v70. | Gopeswar Ch. Paul, A 12.0959 | 20.07.82 13.05.87 200785 | DR
71| Ajit Mohan Paul, B. 8¢, 080955 | 277083 || 13.0587 21.10.83 DR
~72. | Mohit Kanti Dey, B. Com -11.01.58 09.09.83 1" 130587 09.09.83 DR
~’73. | Mahendra Duta, B.Sc| , - 01.02.57 07.09.83 13.05.87 '07.08.83 CR
[ ~74. | Mrinal Kant] Goswami B-A™ 02:01.57 | 231283 13.0587 231283 _ DR
| 775, | Sasarka Sekhar Das, (SC). B Com - 21.0253 24.08.83 | 130587 | 24053 OR
Me. Md. Muhibur Rahman, B. ¢ 01.1257 21.0181 13.05.87 | 160083 I DR
| 77| JagadinduDas, B. Com E 30.12.57 09.05.83 13.05.87 09.09.83 DR
v78. | Ganesh Ch. Deka, B. 5¢ 01.01.58 26.03784 13.05.87 26.03.84 DR
~79. | Pijush Banerjee, B. Comy -+ '01.01.58 13.01.84 || 13.0587 13.01.84 DR .
_¥80. | Md. Hanif Alam Bdra, BIA" 250157 07.10.83 | 13.0587 07.10:83 DR
¥81. | Swapnatur Mahanta -01.10.60 29.07.85 | 2907.87 29.07.85 DR
¥82. | Harapada Roy, B. S¢ - 06.1G.56 '29.03.84 || 29.07.87 -29.03.84 _ ‘DR .
[/83. | RabindraKr.Borah_ N 01.0157 09.12.83 | 290787 | 09.4283" DR .
[Y84. INjEKr. Nandj,B.Sc. . 01.09.59 | 091283 |~ 200787 09.12.83 DR :
[¥85. | DharaniBorah,B.A._ .~ . 0101.57 | 1912783 [~ 290787 19.1283 . DR :
[/86. | Md. Abdul Muneem,B.Sc [l ———— -01.01.57 13.12.83 | 290787 |- 131283 DR
| v87." | Prahlad Borborah, B.Sc - - 01.0358 10.10.83-] 7290787 | 101083" DR 7
v88. | Rabindra Pathak, (SC).B.A 04.09.60" | 142183 29.0787 . | 141183 | . DR
v89. | Narendra Ch. Talukdar, (ST). B. A 02.07.51 06.01.84 29.07.87- | 080184 - DR
¥90. | Lokhendra Nath Sonowal,(SC).B. Sc 30.10.58 . [" 011083 | 29.07.87 . 01.10.83 DR B
[v91. | Jitendra Kr. Saikia/(ST),B.A - 01.12.54 T 223283 | 290787 2212383 DR 5
[\92." | Balaram Pegg. (ST).B.Sc < 01.07.59 18.11:83 | 2900787 | - 18.1183 DR N
“93.. | Ratneswar Doley, (S1).B.Sc. - 7 010256 29.11:83 | 290787 | 291183 DR T
' [Y94. [ Jogesh Sonowal, (ST.B.A_ 4 01.03.56 07.0983 [ 29.07.87 07.0983 | DR ]
V95, th«;{r@scar.mfrak,;(sn, B.A " 01.02.56 31.10.83 4 29.07.87 31.10.83_;1\09
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$8. | Priyoram Doley, (ST) - 01.01.57 071283 | 290787 31,1053 —
v27. | Bishnu Ram Bore (ST), B A | 2303357 113.21.83 | . 26.07.87 131783 -
[ V98| Ms. Taichangliani Sailo, (ST) . 01:01.55" | 260576 | 29.07.87 .| 200583
99 | Dambarc Bhoktiar, (ST), B. A . 0109.59 [ 07.10.83 | "29.07.87 -| -.07.1083 " ORI
106, | Paui Peter Kujur, {ST) -05.06.58 -08.09.83 :29.07.87 . -'08.0983 . .
v%01. | Ajiv Dednath, B.A - - 31.01.58 | 07.09.84 29.07:87 | . 07.09.83 ;
~402. | RexHungjo, (ST) - - - ~ 01.06.51 "| '11.0684 29.07.87 .11.06.87 - i
vA03 " RK: DarendrajitSingh. B. A - -01:01'59 77220384 | "29.07.87 | -22.0387 T
- | ¥404. | Renabir Chakraborty, B. Sc - 24 0253 "08.01.79 - | -05.03.86 .05.038% L
| 7105, | Harctosh Kr. Das, B-A 16.05.60 27.10.84 29.07.87 .27.10.84 - |
¥106. | Hareswar Goswami, B.SCLLB - 01.0958 28.09.84 29.07.87 28.0884 K
- WA07. | Sanjay Kr. Mazumder, , L '31.1258 | 040585 | 290787 "~ 04.0585 - I
'1V108. | Dipankar Dey, B.Com. . | . R . 27.01.53 - 260571 02.02.81 05.03.84 - - ¢
v109. | Buddha Pratim Duttg, B.Sc¢. | 29.03.58 04.07.84 29.07.87 . 04.07.85 On Deputatton W“Tl DR' Shlllong
v110. | Regjkumer Lsxnc.e Singh., 3% -01.62.6C 20.03.84 29.07.87 20.03.84
/;Lii. Subir Dutta Choudhury, BSc. - 02.12 58 17.0584 22.07.87 17.05.847" Cn Dﬂputatxon with NEPZ. NOIDA
Y142, | Ms. Snioam Biiatiachariee, P.U. - 01.09.55~ 28.07.76 13.03.86 14.03.84. . E R
vi33. | Rgikumar Suichandra Singh, 5.5, "Ci.02.8C i£03.84 28.07.87 '14.03.84
g 112, | N2 Rus stom Mon (ST). MA__® 01.0357 | 08.08.84 29.07.87 | 090884
5115, | Vingzakiup Hungzo, (ST), VA & T C10257 24.04.84 29.07.87 " |- 24.04.84 .
v13i8. | Ms. Rita Rani Bhowmick, BA -~ © | -01.0v.57. | 310776 | 13.0386. '12.03.84.
vA17. | Sivaji Chanda B.Sc.- b e |+ 23.06.60 27.04.84 - | . 29.07.87 | | 27.04.84 -
~118. | Abhiiit Dey (No. 1) B.Sc.(H)1 P o » 01.02.61 "12.06.84 290787 | 12.06.84 - |
V419. | Ratrengshu Chakraborty BSc.LLB. - - .| 1241261 -10.04.84 | = 29.07.87 ' |_=70,0 ..
- {¥320. | Ms, ChampaShome BA "';1~-~;'"- - T H03.0951 | 26.07-76 19.03.86 | | 19% A
- ~¥124. .! Phanidhar Kakot, - L A ST k0131258 [ 260484 | 29.07.87 2 '0h§4'
. [VA22" [ Gobindo Nath Kalita- BSc (ExS) - 7120131250 7| 24.09847 | 29.07.87 '24 0§T84
- [vd23." | Jatindra Mohon Bora, B.Sc, .- -1~ :1°1701.08.60 !"701.05.84 29.07.87 [T ;’
o [vAZ4.- | Ms. K Patricia lzloo (ST) PU 1o s "109.07.56- | 22.07.76 19.03.86 | 07.03, 84
- - M2 TashimRoy -~ - w7 15210760 | 280584 | 29.07.87 28.05.84 .
- (“A7?6. 1 Fallav Lochan Saikia, BSo. ST 103.0160° | 231184 | 290787 .| 231184
AT [ Nimal KKr: Das, (SC); B.Com. ol 1 010557 | 110684 | 2907.87 | -23.05.84 | -
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